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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
}

[
0A_800/92, Bt. of Order:17-12-93,
[

HYDERABAD BENCH : AT HYDERABAD

G.Raja Sekharan |
.o .ﬂppiicant
Vs, . |.

1. Union of India rap. by Chairman,
Railway Board, Reil Bhavan, }
Noew Delhi=110 001, _
|

2. Gemeral Manager, SC Riys, Sec'bad.

3. Divisional Reilway Manager, : |
5C Rlys, Guntakal Oivision,

4, Sr,Divisional Perscnnel Officsr, |
SC Riys, Guntakal, '

...Respnndaﬁta 1

- gi= -p— - - t |

Counsel for the Applicant :  Shri K.S.Murthy|

L
Counsel for the Respondents Shri D.Francis Pau%, SC for Rlys

L - - .

CORAM: ;

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY :  MEMBER (3)
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2. Countgr is filed by the respondents

oppossing this 0A,

3. We haye heard both the sidesﬂ In the
counter filed by the respondents it is m intained

that pay of the applicant had besn stegped up

egual to gﬁﬁ%+eaat Peda Ramaiah yith sfPfect

prom 17.8.87 and that his pension has alseo been
fixed accordingly and all ﬁhe arrears dus to the

applicant had been paid, after the stepping up the

pay of the applicent equél to the junior Péda Ramaiah,

4. The Memorandum dt. 28.12.88 issued by the
South Central hailuay, Divisional oefic%, Personnel
Branch, Guntakal would QDL}d shoui}hat the pay of

the applicant had been stepped up equalito that of .
Peds Remaiah at Rs. 2400 with efpaet from 17.8.87.

So as the pay of the appliﬁant had been!steppsd up
gqual to the Peda Ramaiah from the date:o? the pnromotion
of said Peda Ramaiah, to the post of Works Maistry,
tbe applicant certeinly caﬁnot complain .with regerd

to the stepping of his pay. So a@s the respondents
have complled with the prayer of the applicant in
stepping up of the pay of the applicant ggual to
junior Pedsa Ramaiah, nd:brders are liasble to be passed
in favour Tf the applicant with regard to t?e stepping

up of the pay of ths applicant. i
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0.A. B00/92 Dt., of Decision : 17.12.%

ORDER

JAs per Hon'ble $hri T.Chandrasekhara Reddy,Member(Judl
The apdlicant while working as Yorks, Maistty

at Gooty in Guntakal, A.P. retired on 31.8.88 on

Superannuation. |The applicant was in the pay scpals

of Rs, 1400 - 230P in the said post of Werks Méistry.

|
i

The basic pay of [the applicant at the time of retlrement

wa@s Rs, 1403;' Afger the retirement the applicént
1
came to know that|one Pada Ramaiah who was junibr

to the applicant, |uag drawving mora'pay then the

1

applicant. According to the applicant, the sala

Peda Ramaiah was junior to the applicant was drawing
L 3% Yome y aedine mod @ e t&ml:(
basic pay of the Rls. 14?DA So the applicant approached

- the competent authprity to step up his pay aqual to l
his junior Peda Ramaiah and grant him all the

consequential benefits. According to the applicant,
|

the cd@ﬁetant authprity did not respongest to the

1

representation and|so the &@pplicant, has filed the

i

present 0A for the |following reliefs, namely~—

to step up the pay |of the applicant enual to the

T 4

rest of juniors and to pay him the arrsars oF salary,
N

= . _
| : faeave gﬁlary arrearis, Bonus arregars, Difference in

. -
pension, Commutatiop due, Gratuity due, H.R,A. du8%5ﬂ"“

and he has alseg ppayed for interest at the rate n? |

rea b At dde Senmand
18% perannum on thelabove a??E*T*‘#ﬁf—a%g payment# slasz
tohims .
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5. Annexure 2 to the 0A tb the prmceedlngf
issued by the Divisional foice, Personnel Branch,
Guntakal dated:4.5.89, From thes said prucéedingf
iéiis gevident that superanﬁuation pension of the
applicant with affect Pr0m51.9.88 had b%en fixed at
Rs., 673 psr month, on the ﬁasis of tha pay, which

the applicant had drauwn hefore tha stepping up the

pay of the applicant and that the pension had been

rzvised 2t Rs. 702/- per month with effect Prom 1.9.88044
The said proceedlngf shows that the retlrenent gratuity
it

and the commuted value of pesnsion had aism been revised
and that the difference cof the ampunts had baen

ordered to be paid to the applicant. 50 as could be
sagh, OnN the basis of the pay that was stepped up,

W L :
the pension of the appllcantrgan-ée lebd gratu1ty
P~

and commuted value of pension had also beeh paid,

6. In the countzsr filed by thae respondents it

is made clear that after adding 10 days of joining

time to the leave account of the appnlicant that the
difference in leave salary of Rs, 615/=- .has been peid

|
to the applicant thrgugh bil) No. 1107 &t. 15.5.89,

Sc it is pyident towards leave galary also the

rgspondents have paid the amount to the appiicant;

ha_._x

So far theiarraarsﬁ of bonus is concs rna%,ﬁr .Francis Pa

(RS W N\-\‘.SZ.JCe Q QU ‘
sdmitbad that the applicant had reached theiceiling

limit on the basis _of the pay which he was rec51u1ng
vﬁkmm :
baefors the stepping upy and that ths applicent is not

|
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%Eﬂﬁitled to any further amount towards the bonus
arrears and nothing is liable to bs paid to himfeWwebs

in view of stepping up of the pay.

7e the respondents have paid &s

50 a3 seen

/

the applicant all

consequent on the stepping of the pay

equal to the that of junior Peda Ramaiafi, So as ho

relief is due to be granted to the 2pplicant, this

L

L —
0A is liable to he dismissed and accquingiyﬁjismissed.

|- (“fﬂ.amdfta ;Qlt\ﬂtt

(T. CHANDRASZIKHARA REDAY)

MEMBER (3JUDL.)

Dated The 17th Dscember 93.
(Dicteted in Open Court).
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Copy to:-
14

Chairmap, Railway Board,
New Delhi-001.

General Mapager, S.C.Rlys, Secunderabad.

Divisional Railway Manager, SC Railuay, Guntakal Divi
Guntakal,

5r, Divisiocnal Personnel Officer, S.C.Railways, Gunta

One copy to Sri., K.S5.Murthy, advocata, advocates, Ass
tions, High Court, Hyd.

One copy to Library, CAT, Hyd. )
One spare copy.
One copy to Sri. D F%ancls paul, SC for Rlys, CAT, Hy

Rsm/=

the benefits for which he is entitled

lof the applicant

Union of India, Rail Bhavan, |
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